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are not oniy neglected but their pro
posals are also voted out just because 
the number of government nominees 
on the board is one more than that 
of trade and industry.  ‘If our views 
are not given any consideration, what 
is the use of our adorning the chairs. 
Let the government nominees  carry 
on the work as they deem fit,’  one 
trustee complained. The recent BPT 
deci-ion to raise port charges proved 
to be the last straw.

A trustee maintained that there was 
no improvement in poTt services and 
hence no justification for any rise ii' 
port charge, at thu,  .,u> ,'tur<  T’ :> 
Ministry ol shipping  and  transport 
should therefore  look  immediately 
into the matter and try to sot things 
all right taking into account the grie
vances of the  trustee * of  Bombay 
Port Trust.

(iii) Allotment of  Iron  -vnu  Steel 

Material to  Tamil  Nadu and non

availability of  Railway  Wagons 

FOR ITS  TRANSPORTATION

DR.  P  V.  PERIASAMY 
(Krishnagiri):  Under  rule  377,
I  wish  to  raise  the  follow
ing matter of grave importance to the 
very survival of small scale industries 
in Tamil Nadu, particularly those in 
the small -scale engineering sector.

The ‘very meagre’ allotment of iron 
and steel materials to Tamil Nadu has 
created a chaotic situation in the small 
scale industrial field. For the current 
year Tamil Nadu has been allotted 
only 12,300 tonnes if iron and  steel 
material while the minimum require
ment is about a lakh of tonnes. It is 
said that another 9000 tonnes of iron 
and steel material are on the pipeline. 
The discrimination is so  blatant in 
the matter of iron and steel supply to 
Tamil Nadu, when you see that Guja
rat has been given 85,000 tcftines and 
Haryana one lakh  tonnes. This in
adequate supply 0f iron  and  steel 
material is further accentuated W 
the  non-availability  of  railway 
wagons.  Some 1500  totones of iron 
and steel material have been moved
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by road and this has pushed up  the 
cost enormously.

Similarly the paucity  of  railway 
wagons for transporting  the  goods 
piuijceJ jn the small scale sector has 
leu to eh tome accumulation of goods. 
The marketing of small scale indus
trial products has become a serious 
problem  For  instance, the  Tamil 
Nadu small scale salt manufacturers 
are facing a huge stock of six lakh 
tonnes of  salt.  The  Tamil  Nadu 
small scale match manufacturers are 
faci’ng glut because they are not get
ting wagons to move their products.

The inadequate supply of coal and 
coke has upset the p̂ wer generation 
programme isn Tamil Nadu.  The in
terrupted power supply has become 
a handicap in working two effective 
•shiftg 9o that these small scale units 
can reach the break even stage.  As 
the employment of more than three 
lakh workers in these  units is  in 
jeopardy I demand a statement from 
the hovt. Minister of Industry as to 
what steps he proposes to take to 
help thp small scale units in Tamil 
Nadu. *\

(iv) Observance of 8tii April, 1979
As A SOLEMN OCCAS8ION IN THE 

MEMORY OP  SHAHEED BHAGAT

Singh and B. K. Datt.

SHRI ANNASAHEB GOTKHINDE 
(Sanqli): sir, I rise to make a state
ment under rule 377 on the following 
matter of urgent public importance.

On 8th April, 1929, Shaheed Bhagat 
Singh and B. K. Datt threw a bomb 
when the Central Leg'slative Assem
bly was in session in  order to de
monstrate to the a Men  rulers  the 
utter disgust and disaffection of  the 
Indians against their autocratic rule. 
Later both shaheed Bhagat  Singh 
and B. K Datt  offered themselves 
for arrest shouting ‘Inquilab Zinda- 
bad’—‘Long live  Revolution’.  That 
was an epochmaking event in  the 
freedom struggle of our country.

MARCH 20, 1979
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On 8th April, 1979 we would be 
having the 50th anniversary of  that 
momenjtous incident. It would, there
fore, be befitting  for  our  grateful 
nation and the Government to observe 
that occasion with golem'nity so that 
the sacred memory of all those mar
tyrs should continue to  inspire us 
and our future generations.

I request  that  the  Government 
should come forth with a statement 
in regard to this matter.

(v) Reported   Central Hindi  Com

mittee’s decision  Re: use of

Hindi by Banks and   Public 

Sector Undertakings.

SHRI C. N. VISVANATHAN (Tiru- 
pattur): Sir, under rule 377, I draw 
the attention of tho Government to a 
matter cf grave national importance 
undermining  the  integrity  of  the 
country.

The Central  Hindi  Committee on 
March 17, 1979, has decided that bunks 
and public sector undertakings locat
ed in Hindi-speaking areas should use 
Hindi only for correspondence  with 
the local people.  This decision has 
been sponsored and  supported by 
the latest Chief Minister of U.P., who 
is a  member of the  Central Hindi 
Committee   Our  venerable  Prime 
Minister,  Mr. Morar]i Desai presid
ed over this meeting. He has thrown 
the first shot at the division of the 
country. Now he cannot take umb
rage under the argument that this is 
his personal view,  as he said about 
his statements on  Pondicherry and 
Sikkim,  which has led to loss of 
human lives and property more than 
once. TM3 decision to overtly impose 
Hindi on non-Hindi  speaking  em
ployees working in the Banks and 
public sector  udertakings has been 
okayed by the Deputy prime Minister, 
Mr. Charan Singh, Mr. Vajpayee and 
Mr- L. K Advani and his other Cabi
net colleagues. This move sounds the 
death  knei for the  Federation  of 
India.

The Prime Minister, despite his oft- 
repeated  profession  that  Nehru's 
assurance will always be implement
ed in letter and spirit, has come out 
openly in support of Hindi imposition 
by this ill-advised decision.   When 
we in the Lok Sabha demanded our 
right to put questions in our mother 
tongue, a  temporary  committee on 
languagê was appointed, to consider 
this question. But this Central Hindi 
Committee is a permanent Commit
tee to foist and foster Hindi through
out the country. Till this decision is 
rescinded, I would like to warn that 
the non-Hindi speaking peop’e would 
be on the war-path.

13.45 hrs

APPROPRIATION (RAILWAYS) 
BILL. 1979

THE MINISTER OF  RAILWAYS 
(PROF. MADIIU DANDAVATE):  I
beg to movef:

“That the Bil] to authorise pay
ment and appropriation of certain 
sums from and out of the Consoli
dated Fund of India for the services 
of the financial year 1979-80 for the 
purposes of Railways, be taken into 
considei ation.”

MR.  DEPUTY-SPEAKER: Met ion 
moved:

“That the Bill to authorise pay
ment and appropriation of certain 
sums from and out of the Consoli
dated Fund of India for the services 
of the financial year 1979-80 for the 
purposes of Railways, be taken into 
consideration.”
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